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Chola D&O Protect Plus 

 

NOTICE 

Various provisions in this policy restrict coverage. Please read the entire policy carefully to understand rights, 

duties and what is and is not covered. 

 

This policy only covers Claims first made against an Insured during the Policy Period that are reported to the 

Insurer as required by this policy. Defence Costs will reduce the Limits of Liability available to pay judgments or 

settlements. The Insurer has the right, but does not assume any duty to defend. This policy is not binding upon 

the Insurer unless it is countersigned on the Schedule by an authorized representative of the Insurer or its general 

agent. Words and phrases that appear in bold, italics or quotation mark type have special meaning. 

 

 

Throughout this policy the words “you” and “your” refer to the Company in the schedule, and any other person 

qualifying as an “Insured” under this policy. The words “we”, “us” and “our” “Chola MS” refer to the Company 

providing this insurance or “Insurer”. The word “Insured” means any person as such under definitions Section 

2.10- “Insured”. Other words and phrases that appear in bold or quotation mark type have special meaning. Refer 

to Section-2 

 

Please read this policy carefully and let us know immediately if any discrepancies are noticed 

 

PREAMBLE: 

 

WHEREAS the policyholder has made to us, the insurer, a proposal, which is hereby agreed to be the basis of 

this policy and has paid to the insurer the premium specified in the schedule. 

 

NOW THE INSURER agrees, subject always to the following terms, exclusions, limitations and conditions, to 

indemnify the insured in excess of the amount of the Retention and subject to the limit of liability, against such 

loss as is herein provided. 

1. INSURING CLAUSES 

1.1      COVERAGE -A: DIRECTORS AND OFFICERS LIABILITY 

The insurer shall pay the loss of each insured resulting from any claim first made against the insured during the 

policy period for any wrongful act in the insured’s capacity as a director, officer or employee of the company 

except for and to the extent that the company has indemnified the insured. 

1.2       COVERAGE-B: CORPORATE REIMBURSEMENT 

The insurer shall pay the loss of the company resulting from any claim first made against the insured during the 

policy period for any wrongful act in the insured’s capacity as a director, officer or employee of the company but 

only when and to the extent that the company has indemnified the insured for the loss. 

 

Subject to the terms and conditions of this policy, the insurer shall advance defence costs resulting from any 

claim before its final resolution as they are incurred. 

2.  DEFINITIONS 

2.1 Associated Company means any company of which the policyholder owns on or before the inception of the 

policy period more than 20 per cent but less than or equal to 50 per cent of the issued and the outstanding voting 

shares either directly or indirectly through one or more of its subsidiaries. 

2.2 Claim  means: 
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(i) any suit or proceeding brought by any person or organisation against an insured for monetary damages or 

other relief, including non-pecuniary relief;  

(ii) any written demand from any person or organisation that it is the intention of the person or organisation to 

hold an insured responsible for the results of any specified wrongful act; 

(iii) any criminal prosecution brought against an insured; 

(iv) any administrative or regulatory proceeding or official investigation regarding any specified wrongful act 

of an insured; 

(v) Employment Practice claim against an Insured 

(vi) Security claim against an Insured 

All claims resulting from the same wrongful act or attributable to the same cause, or a series of continuous, 

repeated or related wrongful acts shall be deemed to be one claim with a single limit of liability under this policy, 

and only one Retention shall be applicable in respect of such claim or claims.  

 

 

2.3 Company means the policyholder specified in the schedule and any subsidiary.  

 

2.4 Continuity date(s) means the date(s) specified in the schedule which shall be the date from which the 

policyholder has maintained uninterrupted cover with the insurer, or with any other insurer, if proof of 

continuity in expiring policy is provided to the insurer and accepted by the insurer at the inception of this policy, 

or such date(s) as agreed with the insurer. 

 

2.5 Defence costs  

 

“Defence Cost” shall mean all “reasonable and necessary” costs, charges, fees and expenses, including legal 

representation costs (other than salaries, commissions, expenses or other benefits of Insured(s) which are 

incurred with “our” prior written consent by an Insured:  

a)  in the defence of any Claim;  

b) in the negotiation of any settlement of any Claim;  

c) in the attendance of a regulatory or other official investigation, examination or enquiry;  

d) in the appeal of any Claim and the costs of bail or similar bonds.  

Defence Costs also includes the costs of obtaining the opinion of a Senior Counsel or equivalent appointed in 

accordance with the terms of this Policy. 

 

 

2.6 Director or officer means any natural person duly appointed or elected as a director or officer of the company 

while acting in their capacity as a director or officer or any equivalent position for the Company.. 

 

 

2.7  Discovery period means the period of time specified in Extension  4.6 immediately following the termination of 

this policy during which written notice may be given to the insurer of any claim first made against the insured 

during such period of time for any wrongful act occurring prior to the end of the policy period and otherwise 

covered by this policy. 

 

2.8 Employment practice claim means any claim or series of related claims relating to a past present or prospective 

employee of the company and arising out of any actual or alleged unfair or wrongful dismissal, discharge or 

termination, either actual or constructive, of employment, employment-related misrepresentation, wrongful failure 

to employ or promote, wrongful deprivation of career opportunities, wrongful discipline; failure to furnish 

accurate job references; failure to provide rightful severance benefits and obligations, retaliation (including 
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lockouts); failure to grant tenure or negligent employee evaluation; or sexual or workplace or racial or disability 

harassment of any kind (including the alleged creation of a harassing workplace environment); or unlawful 

discrimination, whether direct, indirect, intentional or unintentional, or failure to provide adequate employee 

policies and procedures or Whistle blower retaliation as per respective legislation 

 

Employment practice claims shall not include any claim directly or indirectly based upon, attributable to, or in 

consequence of any requirement relating to notification or payment of wages, benefits or other compensation 

arising from full or partial  closure or the cessation of business or operations,  

 

2.9 Full annual premium means the annual premium level in effect immediately prior to the end of the policy 

period 

 

2.10 Insured means any natural person who was, is, or shall become a director or officer of the company. Cover will    

automatically apply to any natural person who becomes a director or officer after the inception date of this 

policy. Insured shall include any employee of the company. Insured shall also include any natural person who is 

a compliance committee member(s) including external member(s).  

 

In case of trusts, housing societies, clubs, Non Govt Organizations and any Not-for-profit entities, which are duly 

registered under relevant laws, Insured shall include any natural person who was, is or shall become a 

chairperson, director, officer, secretary, joint secretary, treasurer, Trustee, managing committee member, 

executive committee member, governing council member, compliance committee member and member with 

equivalent positions. Insured shall also include any employee of the above mentioned entities,  

 

In case of Limited Liability Partnership, Insured shall include members and Partners and also their employees 

 

2.11   Insurer means Cholamandalam MS General Insurance Company Limited. 

 

2.12    Loss means damages, judgments, settlements, prejudgment and post judgment interest and defence costs. 

However, loss shall not include civil or criminal fines or penalties imposed by law, non-compensatory damages 

including punitive or exemplary damages (other than damages awarded for libel and slander), taxes, any 

amount for which the insured is not legally liable, or matters which may be considered uninsurable under the 

law pursuant to which this policy shall be construed. 

 

For employment practice claim, Loss shall not include: 

i. fines or penalties imposed by law, or any matter deemed uninsurable under the law;  

ii. punitive or exemplary damages (except if awarded for libel or slander);  

iii. back pay, or any Compensation or damages attributable to the back payment of remuneration, where the  

      Company is ordered by the relevant court or tribunal to reinstate the claimant as an Employee;  

iv. front pay, future loss, future damages, future Compensation or future economic relief (in all cases, considered  

      from the point in time that reinstatement was to occur)  

v.  taxes or sums payable in relation to taxes;  

vi.  the multiplied portion of any damages awarded;  

vii.  internal education costs or building or property costs in relation to any Employment Wrongful Act;  

 

viii. any obligation pursuant to any law, regulation or Industrial Instrument in any jurisdiction in respect of 

remuneration (including, without limitation, minimum rates, overtime, shift penalties, weekend and public 

holiday penalties and allowances), leave, payments on termination of employment (including, without limitation, 

payments in lieu of notice and redundancy payments), redundancy or unemployment Benefits or compensation, 

unemployment insurance, workers Compensation, occupational or workplace health and safety, disability 

benefits, retirement benefits, social security benefits or any other similar law or regulation or provision of an 

Industrial Instrument;  

ix. Employment Benefits (including leave encashment, Gratuity and others); 

x.  any sum of money or non-monetary benefit: a. in respect of a notice period or a fixed term of a contract; b. 

pursuant to an express term of a contract of employment; or c. pursuant to an express obligation to make 

payments in the event of termination of employment (including redundancy payments).  

2.13  No liability means: 
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(i) a final judgment of no liability obtained prior to trial in favour of all insureds by reason of a motion to dismiss or 

a motion for summary judgment after the exhaustion of all appeals; or  

(ii) a final judgment of no liability obtained after trial in favour of all insureds, after the exhaustion of all appeals.  

 

      In no event shall the term no liability apply to a claim made against an insured for which a settlement has occurred. 

 

2.14   Not-for-profit entity means an entity or a trade association which for the purposes of this policy shall mean a   

          body of persons, registered under relevant laws, which is formed for the purpose of  furthering the interests of its 

members, or of persons represented by its members.  

 

2.15  Outside entity means any 

 

(i) entity in which the Company owns on, before or after the inception of the Policy Period, 20% or more of the  

       issued and outstanding voting shares, but that it is not a Subsidiary; or 

(ii) Non-Profit Entity 

       

         Outside entity shall not include any entity: 

(a) incorporated in the United States of America or its territories; or 

(b) that is a Financial Institution; or 

(c) which has any Securities traded on any exchange in the United States of America or its territories; unless 

listed by endorsement to this Policy 

 

2.16 Policy means the schedule, insuring clause(s), definitions, exclusions, conditions, and other terms contained 

herein and any endorsement attaching to and forming part of the policy either at inception or during the policy 

period and the proposal. 

 

2.17    Proposal means the application for insurance completed by the insured and any ancillary information and  

   documentation supplied by the insured in connection with this insurance. 

 

2.18   Policyholder means the organisation specified in the schedule. 

 

2.19 Policy period means the period of time from the inception date to them expiry date specified in the schedule 

or the effective date of the cancellation of this policy. 

 

2.20  Pollutants include (but are not limited to) any solid, liquid, gaseous or thermal irritant or contaminant, 

including smoke, vapour, soot, fumes, acids, alkalis, chemicals and waste. Waste includes (but is not limited 

to) material to be recycled, reconditioned or reclaimed.  

2.21      Retention means the amount stated in the schedule 

 

2.22     Security means any note, stock, bond, debenture, evidence of indebtedness, share or other equity or debt   

    security of the company, and shall include any certificate of interest or participation in, receipt for, warrant or     

    other right to subscribe to or purchase, voting trust certificate relating to, certificate of deposit for, or other  

    interest in any of the foregoing. 

 

 

 

2.23      Security Claim means 

(a) any written demand or written allegation  

(b) civil, criminal, administrative, regulatory or arbitration proceedings for monetary or non-monetary relief, 

in respect of a Wrongful Act involving Securities, but solely in relation to:  
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a. violation of any laws (statutory or common), rules or regulations regulating Securities of the Company, the 

purchase or sale or offer, or solicitation of an offer, to purchase or sell any Securities of the Company or any 

registration relating to such Securities; or 

b. the ownership of Securities of the Company brought by a holder of such Securities, whether directly or on 

behalf of the Company.  

 

Securities Claim shall not mean any Claim by a director, officer or employee of a Company alleging, arising 

out of, based upon or attributable to the loss of, inadequate consideration for or the failure to receive or obtain, 

the benefit of any Securities (including any warrants or options) 

 

2.24 Schedule means the schedule attached to this policy  

 

2.25 Single wrongful act means a wrongful act or any related, continuous or repeated wrongful acts, whether 

committed by the insured individually or by more than one insured and whether directed to or affecting one 

or more than one person or legal entity. 

 

2.26 Subsidiary means companies in which the policyholder directly or indirectly; 

(i) controls the composition of the board of directors; or  

(ii) controls more than half of the voting power; or  

(iii) holds more than half of the issued share capital. 

Cover for any claim against any of the directors, officers and employees of any subsidiary shall apply only 

for wrongful act(s) committed while such company is a subsidiary of the policyholder. However, upon 

written request by the policyholder, the insurer shall consider, after assessment and evaluation of the 

increased exposure, granting cover for wrongful act(s) committed prior to the acquisition of the subsidiary by 

the policyholder. 

 

2.27 Transaction means any one of the following events:  

(i) the policyholder consolidates with or merges into or sells all or substantially all of its assets to any other 

person or entity or group of persons and/or entities acting in concert; or  

(ii) any person or entity, whether individually or together with any other person or persons, entity or entities 

acquires an amount of the outstanding shares representing more than 50 per cent of the voting power for the 

election of directors of the policyholder, or acquires the voting rights for such an amount of the shares. 

 

 

2.28 Wrongful act means any actual or alleged breach of duty, breach of trust, neglect, error, misstatement, 

misleading statement, misrepresentation, omission, defamation, breach of warranty of authority or other act 

by Insureds acting solely in their capacity as such or any matter claimed solely because of such capacities 

listed in definition 2.10 

 

3. EXCLUSIONS 

The insurer shall not be liable to make any payment for loss for any claim made against the insured, which is 

directly or indirectly caused by, based on, arising out of or howsoever attributable to: 

3.1     Conduct 

i. the gaining in fact of any profit or advantage to which the insured was not legally entitled;  

ii. the committing in fact of any deliberate, criminal, dishonest or fraudulent act, or any wilful violation of any 

statute, rule or law. 

 For the purpose of determining the applicability of these exclusions, the wrongful act of any insured shall not be 

imputed to any other insured. These exclusions shall only apply if it is established through a judgment, or any 

other final adjudication adverse to the insured, or any admission by an insured that the relevant conduct did in fact 

occur; 
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3.2 Prior acts & circumstances - the facts alleged or to the same or related wrongful act(s) alleged or contained in any 

claim which has been reported or in any circumstances of which notice has been given under any policy of which 

this policy is a renewal or replacement or which it may succeed in time;  

 

3.3 Prior knowledge - any fact or matter of which the insured was, or ought reasonably to have been, aware prior to 

the inception date of this policy; 

 

3.4 Insured-vs-Insured claims- brought by or on behalf of any insured or the company; provided, however, that this 

exclusion shall not apply to: 

(i) any employment practice claim brought by any insured;  

(ii) any claim brought or maintained by an insured for contribution or indemnity, if the claim 

directly results from another claim otherwise covered under this policy; 

(iii) any shareholder derivative action brought or maintained on behalf of the company without 

the solicitation, assistance or participation of any insured or the company; 

(iv) any claim brought or maintained by a liquidator, receiver or administrative receiver either 

directly or derivatively on behalf of the company without the solicitation, assistance or 

participation of any insured or the company; 

(v) any claim brought or maintained by any former director or officer, partner, trustee or 

employee of the insured who has not served in that capacity during the period of 12 months 

immediately preceding the claim; 

 

3.5 Pollution and pollutants - the actual, alleged or threatened discharge, dispersal, release or escape of pollutants; 

or any direction or request to test for, monitor, clean up, remove, contain, treat, detoxify or neutralise pollutants, 

nuclear material or nuclear waste; 

 

3.6     Trustee, fiduciary liability (statutory or non-statutory including common) or administrator of any superannuation, 

pension, profit sharing or health or welfare or other employee benefits programme, including but not limited to 

an actual or alleged violation of the responsibilities, obligations or duties imposed by the Employee Provident 

Fund Act of 1952 (India) or the Payment of Gratuity Act, 1972 (India), Employee Pensions Scheme, 1995 

(India), Employee Retirement Income Security Act of 1974 (USA) or the Pensions Act 1995 (UK) and any 

amendments to any of the foregoing thereto or any similar provisions of the law from time to time in force, 

common or statutory, of any state, territory, jurisdiction, or political subdivision thereof; 

 

      However, this exclusion shall not apply to any Employment Practices claim 

 

3.7 Liability for acts not done in insured’s capacity - any act or omission in the insured’s capacity as a director or 

officer of any entity other than the company, or by reason of the insured’s status as a director, officer or 

employee of the other entity, other than as provided in Extension 4.5;  

 

3.8 Bodily Injury &/or Property Damage - for bodily injury, sickness, disease, death or emotional distress of any 

person, who is a third party, or damage to or destruction of any tangible property of a third party, including loss 

of use thereof; provided, however, this exclusion shall not apply to the following with limits as per schedule 

i) Defence costs 

ii) any claim for emotional distress with respect to an employment practice claim;  

iii) any follow-on claim by Company’s shareholders    

 

3.9 Professional services - the company's or an insured's performance of or failure to perform professional services 

for others for a fee, or any act, error, or omission relating thereto; 

 

This exclusion shall not apply to any Claim brought or maintained by a shareholder holder or group of 

shareholders of the Company directly or derivatively alleging a failure to supervise those who performed or 

failed to perform such professional services. 
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3.10 Intellectual Property - any actual or alleged infringement of registered design, trademark, copyright, patent and 

trade secret 

 

3.11 Cyber Loss Exclusion Clause 

1. Notwithstanding any provision to the contrary within this contract, this contract excludes 

any Cyber Loss. 

2. Cyber Loss means any loss, damage, liability, expense, fines or penalties or any other 

amount directly or indirectly caused by:  

2.1  the use or operation of any Computer System or Computer Network;  

2.2 the reduction in or loss of ability to use or operate any Computer System, Computer 

Network or Data; 

2.3 access to, processing, transmission, storage or use of any Data; 

2.4 inability to access, process, transmit, store or use any Data; 

2.5 any threat of or any hoax relating to 2.1 to 2.4 above; 

2.6 any error or omission or accident in respect of any Computer System, Computer 

Network or Data. 

3. Computer System means any computer, hardware, software, application, process, code, 

programme, information technology, communications system or electronic device 

owned or operated by the Insured or any other party. This includes any similar system 

and any associated input, output or data storage device or system, networking 

equipment or back up facility.  

4. Computer Network means a group of Computer Systems and other electronic devices or 

network facilities connected via a form of communications technology, including the 

internet, intranet and virtual private networks (VPN), allowing the networked 

computing devices to exchange Data. 

5. Data means information used, accessed, processed, transmitted or stored by a Computer 

System. 

 
  However this exclusion does not apply to Defence cost for the Insured 

 

3.12 Contractual liability - based on, arising from, alleging or attributable to any liability of others assumed by 

the Company or Insured  under any contract or agreement; provided that this exclusion shall not apply to 

liability that would have attached to the  Insured in the absence of such contract or agreement. 
 

3.13 Prospectus -Primary & secondary offering of securities - based on, arising out of, attributable to the actual or 

intended private placement or public offering of any Securities occurring after the inception of the policy.  
 

 

3.14 War - directly or indirectly based upon, attributable to, or in consequence of war, invasion, acts of foreign 

enemies, hostilities (whether war be declared or not), civil war, rebellion, revolution, insurrection, 

military or usurped power or confiscation or nationalization or requisition of or damage to property by or 

under the order of any government or public local authority.  
 

3.15 Terrorism - directly or indirectly based upon, attributable to, or in consequence of any loss, damage, death, 

injury, illness, cost or expense of whatsoever nature directly or indirectly caused by, resulting from or in 

connection with any: (a) act of Terrorism regardless of any other cause or event contributing concurrently 

or in any other sequence to the loss. (b) action taken in controlling, preventing, suppressing or in any way 

relating to any Act of Terrorism.  
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Act of Terrorism means any act, including but not limited to the use of force or violence and /or the threat 

thereof, of any person or group(s) of persons, whether acting alone or on behalf of or in connection with 

any organization(s) or government(s) commited for polictical, religious, ideological or similar purposes 

including the intention to influence any government and/or to put the public or any section of the public 

in fear. 
 

3.16 Antitrust  Claim - directly or indirectly based upon, attributable to, or in consequence of any loss in 

connection with any claim made against any Insured involving directly or indirectly, Antitrust actions 

or proceedings / offences 
 
Antitrust actions are legislation developed by a Government to protect Consumers and competition 
from predatory business practice where such practice by a Company do not provide an equal playing 
field for similar businesses that operate in a specific industry but allow that Company gaining too 
much power over their competition and deprive the consumers to access fair business deal.  

 

4. AUTOMATIC EXTENSIONS  

Subject to all of the terms, definitions, exclusions and conditions of this policy, cover is extended as follows: 

4.1 Legal Representation at Investigations and Examinations 

This policy shall provide cover for any reasonable and necessary fees, costs and expenses (but shall not include 

the salary of any insured) incurred with the prior written consent of the insurer resulting from any legally required 

attendance by any director, officer or employee of the company at any official investigation, examination, inquiry 

or other similar proceeding in relation to the affairs of the company. 

If the director, officer or employee of the company believes that as a result of such official investigation, 

examination, inquiry or other similar proceeding, circumstances exist which may reasonably be expected to give 

rise to a claim, it is a condition precedent to insurer’s liability under this policy that notice is given to the insurer 

of the circumstances and the reasons for anticipating a claim with full particulars as to dates and persons involved 

in accordance with General provision 5.5. 

Official Investigation mean a formal administrative or formal regulatory inquiry requiring the attendance of an 

Insured in their Insured capacity commenced by the service of a formal notice on such Insured during the Policy 

Period by a governmental, regulatory, statutory body that is empowered by statute to investigate the affairs of an 

Insured or the Company. 

These costs are not in addition to but part of defence cost covered under the policy 

 

4.2 Court Attendance Costs  

For any person described in (i) and (ii) below who actually attends court as a witness in connection with a 

Claim notified under and covered by this policy, Defence Costs shall include the rates per day for each day 

on which attendance in court has been required as mentioned in the schedule.:  

(i) for any principal, partner, or director or officer or equivalent position of the Insured as mentioned in 

the schedule  

(ii) for any other Employee of the Company  

These costs are not in addition to but part of defence cost covered under the policy 

4.3 Emergency defence Costs Advancement  
 



      
 
CHOLA D&O PROTECT PLUS                                                                             

UIN No.  

 

Cholamandalam MS General Insurance Company Limited 

     IRDA Regn No.123 

 

If Defence Costs or Legal Representation Costs are incurred by an Insured, prior to receiving the written 
consent of the Insurer, the Insurer agrees to give retrospective approval for such amounts incurred by the 
Insured to the point in time when the Insured could reasonably have sought the Insurer's written consent. 
The Policyholder or the Insured shall give written notice to the Insurer of the Claim or Inquiry which was 
the subject of the emergency as soon as practicable, together with reasons why an emergency existed. The 
sub-limit for this cover is the amount shown in the Schedule in the aggregate for all Defence Costs and 
Legal Representation Costs.  
 
Notwithstanding above, if it is established that there is no entitlement to indemnity under the Policy for 
the specific Defence Costs, Legal Representation Costs, such amounts shall be repaid to the Insurer within 
30 days 
 

 These costs are not in addition to but part of defence cost covered under the policy 

 

4.4   New Subsidiaries 

 

Cover under this policy is extended to any subsidiary which the policyholder acquires or creates after the 

inception date of this policy provided that the subsidiary: 

 

(i) has total gross assets or gross revenues, which are less than the amount specified in the schedule; or 

 

(ii) is not domiciled in the United States of America or Canada or 

(iii) does not have a listing of any of its securities on any exchange in the United States of America or Canada. or 

(iv) is not a financial institution 
 

If a newly acquired or created subsidiary fails to meet any of the above conditions, the policyholder may request 

an extension of this policy for such subsidiary and the policyholder shall give the insurer the details needed to 

enable the insurer to assess and evaluate the insurer’s potential increase in exposure. The insurer shall be entitled 

to amend the policy terms and conditions, during the policy period, including by the charging of a reasonable 

additional premium. 

Unless otherwise agreed, cover as is afforded to the directors, officers or employees of any subsidiary by virtue of 

this extension shall only apply for wrongful act(s) committed while such company is or was a subsidiary of the 

policyholder. 

4.5 Outside Directorships 

 

Cover includes loss arising from any claim made against any insured who was, is or may become, at the specific 

request of the company, a director or officer of any outside entity for any wrongful act in the insured’s capacity as 

a director or officer of the outside entity. 

This cover shall be specifically excess of any insurance in force in respect of the outside entity as well as any 

indemnification provided by the outside entity.  

 

The cover provided by this clause shall not apply in connection with any claim made against any insured by the 

outside entity, any of its directors or officers or any shareholder of the outside entity holding more than 20 per 

cent of the issued and outstanding voting share capital of the outside entity. 

4.6 Bilateral Discovery Period 

 

If the Insurer refuses to renew this policy, then the Policyholder shall have the right to purchase a 12 month 

discovery period for 50 percent of the annual premium. A longer discovery period may be available at the 

Insurer's sole discretion for a premium to be determined by the Insurer.    
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The Insured shall be entitled to a 90 day discovery period at no additional premium if this policy is not renewed 

by either the policyholder or the Insurer. If the Policyholder elects to purchase a discovery period, this 90 day 

discovery period shall be part of and not in addition to the purchased discovery period. 

To purchase the discovery period, the Policyholder must request its purchase in writing within 15 days of the 

termination date of the policy and must pay the additional premium by the termination date. The additional 

premium is not refundable and the discovery period is not cancellable. 

 

If a transaction takes place, then the Policyholder shall not have the right to purchase a discovery period as set 

forth above. 

 

However the Company may request Us for a replacement run-off Policy at least 15days before the Effective Date 

of Transaction or date of expiry of the policy whichever is earlier 

 

 Effective date of Transaction means the date of obtaining Court Order of approval of such Transaction. 

 

The offer of renewal terms or premiums different from those in effect prior to renewal shall not constitute a 

refusal to renew. 

4.7 Heirs, Estates and Legal Representatives 

 

If an insured dies, becomes incompetent, insolvent or bankrupt, this policy shall cover loss arising from any claim 

made against the estate, heirs, or legal representatives of the insured for any wrongful act of  such insured. 

4.8 Joint Property Liability 

 

 This policy shall cover loss arising from any Claim made against the lawful spouse (whether that status is derived 

by reason of the statutory law, common law or otherwise of any applicable jurisdiction in the world) of an Insured  

for any Claim arising out of his or her status as the spouse of an Insured including any claim that seeks damages 

recoverable from marital community property or property jointly held by the Insured and the spouse; provided, 

however, that this extension shall not afford cover for any Claim for any Wrongful act of the spouse and that this 

policy shall apply only to Wrongful act(s) of an Insured. 

 

 

           4.9   Asset & Liberty cost 

 

               The Insurer shall pay, an amount not exceeding 50% of limit of liability, the (i) Bail Bond and Civil Bond  

               Premium, (ii) Prosecution Costs and any (iii) Asset and Liberty Expenses, of every Insured in Asset and Liberty 

               Proceeding.  

 
a) Asset and Liberty Expenses: reasonable fees, costs and expenses incurred, with the Insurer’s prior 
written consent, by any Insured to defend any Asset and Liberty Proceeding. 
b) Bail Bond and Civil Bond Premium: the reasonable premium (but not collateral) for any bond or 
other financial instrument to guarantee an Insured’s contingent obligation for a specified amount 
required by a court hearing a Claim. 
c) Prosecution Costs: reasonable fees, costs and expenses incurred, with the Insurer’s prior written 
consent, by an Insured, to bring legal proceedings for a declaration and/or an injunction in 
connection with any Asset and Liberty Proceedings. 

 
Asset and Liberty Proceeding means any proceeding brought against any Insured by any Official Body 
seeking: 
(i) to disqualify an Insured from holding office as a director or officer; 
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(ii) confiscation, assumption of ownership and control, suspension or freezing of rights of ownership 
of real property or personal assets of an Insured; 
(iii) a charge over real estate property or personal assets of an Insured; 
(iv) a temporary or permanent prohibition on an Insured from holding the office of or performing the 
function of a director or officer; or 
(v) a restriction of an Insured’s liberty to a specified domestic residence or an official detention. 

 
 

            4.10   Public Relation Expenses to mitigate Damage to Reputation  

                                                

            Public Relations Expenses means reasonable fees, costs and expenses incurred, with the Insurer’s prior 

written consent, of public relations consultants retained by an Insured directly to mitigate the adverse 

effect or potential adverse effect on that Insured’s reputation from a Claim, by disseminating findings 

made in a final judicial disposition of that Claim which absolves the Insured from fault, liability or 

culpability 

 

 

          4.11  Special Excess Protection for Directors Including Non-Executive Directors 
 

            The Insurer shall pay, in addition to Limit Of Liability on behalf of the Company’s Directors a separate 

Excess Limit on behalf of each of the Company’s directors including Non-Executive Directors serving 

during the Policy Period for any Loss, subject to sub limit mentioned in the schedule 

 

            Excess limit means the amount mentioned in the schedule that is available when  

(i) the Limit of Liability;  

(ii) all other applicable management liability insurance whether specifically written as excess over the  

      Limit of Liability of this policy or otherwise; and  

(iii) all other indemnification for Loss available to any Director including Non-Executive Directors,  

      have all been exhausted 

 

 

            

 

 

 

         4.12 Discovery Period for Retired and Resigned Directors & Officers 

 

           The Insurer will indemnify any retired or resigned Directors or Officers for Claims made against, such 

persons during the period mentioned in the Policy schedule immediately following the expiry of this 

Policy period, but only to the extent that such Claims are for Wrongful Act occurring prior to the effective 

date of termination or non-renewal, provided that: i. this Policy is not renewed or replaced with any 

other Policy affording Directors and Officers or management liability cover; ii. an Extended Reporting 

Period is not invoked; iii. a Transaction has not taken place; and, iv. External Administrator‘s 

appointment has not taken place v. such Director or Officers is not disqualified to hold the office or 

managing the office of the company  
 
        Discovery period for retired directors: as specified in the schedule 
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5. GENERAL PROVISIONS 

5.1 Representations and Severability 

In granting cover to any one insured, the insurer has relied upon the material statements and particulars in the 

proposal together with its attachments and other information supplied. These statements, attachments and 

information are the basis of cover and shall be considered incorporated and constituting part of this policy. 

By acceptance of this policy the Company affirms that all statements contained in the proposal form for this 

Policy and any Declarations attached hereto are correct.  

 

The proposal shall be construed as a separate proposal by each of the insured. With respect to statements and 

particulars in the proposal, no statements made or knowledge possessed by any insured shall be imputed to any 

other insured to determine whether cover is available for any claim made against such other insured. 

5.2 Changes in Risk During Policy Period 

(i) If during the policy period a transaction takes place, then the cover provided under this policy is 

amended to apply only to wrongful act(s) committed prior to the effective date of the transaction. 

 

(ii) If during the policy period, the company decides to make an initial offering of its securities, by any 

means, public or private, then as soon as the information is publicly available, the company shall provide 

the insurer with any prospectus or offering statement and any other information and documentation that 

the insurer might require for the evaluation and assessment of the increased exposure of the insured and 

the insurer shall be entitled to amend the terms and conditions of this policy and/or charge any additional 

premium reflecting the increase in exposure. 

 

At the policyholder's request, prior to the public announcement of such securities offering, the insured  may 

provide the insurer with information and ask the insurer to evaluate and assess the increased exposure and advise 

of all amendments to the terms and conditions of this policy and additional premium based upon the information 

so provided.  In this event and at the request of the policyholder, the insurer will, subject to the insured bearing 

the costs (legal and other), enter into a confidentiality agreement with the policyholder relating to any information 

provided regarding the proposed securities offering. 

5.3 Limit of Liability 

The limit of liability specified in the schedule is the total aggregate limit of the insurer's liability for all loss, 

arising out of all claims made against all insureds under all insurance covers under this policy combined. The limit 

of liability for the discovery period shall be part of and not in addition to the total aggregate limit of liability for 

the policy period. Loss arising from any claim which is made subsequent to the policy period or discovery period 

which pursuant to General provision 5.5 is considered made during the policy period or discovery period shall 

also be subject to the same total aggregate limit of liability.  Defence costs are not payable by the insurer in 

addition to the total aggregate limit of liability.  Defence costs are part of loss and are subject to the total 

aggregate limit of liability for loss. 

5.4 Retention 

The insurer shall only be liable for the amount of Loss arising from a Claim which is in excess of the Retention 

amount specified in the schedule with regard to all Loss under all insurance covers under this Policy for which the 

Company has indemnified or is permitted or required to indemnify the Insured. The Retention amount is to be 

borne by the company and shall remain uninsured.  Provided, however, that no Retention shall apply and the 

Insurer shall thereupon reimburse any defence costs paid by the Company, in the event of: 

 

(i) a determination of no liability of all insureds, or 

(ii) a dismissal or a stipulation to dismiss the claim without prejudice and without the payment of any 

consideration by any Insured. 
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Provided, however, that in the case of (ii) above, such reimbursement shall occur 90 days after the date of 

dismissal or stipulation as long as the Claim is not re-brought (or any other Claim which is subject to the same 

single Retention by virtue of this General provision 5.4 is not brought) within that time, and further subject to an 

undertaking by the Company in a form acceptable to the insurer that such reimbursement shall be paid back by the 

Company to the Insurer in the event the Claim (or any other claim which is subject to the same single Retention 

by virtue of this General provision 5.4) is brought after such 90 day period. 

5.5 How to Give Notice and Report a Claim 

(i) Notice of a claim or of circumstances which may result in a claim shall be given in writing to the Company as 

soon as practicable. If posted the date of posting shall constitute the date that notice was given, and proof of 

posting shall be sufficient proof of notice. 

(ii) The company or the insured shall, as a condition precedent to the obligations of the insurer under this policy, 

give written notice to the insurer of any claim made against an insured as soon as practicable and either: 

(a) any time during the policy period or during the discovery period; 

Or 

(b) within Discovery period  

(iii) If, during the policy period or during the discovery period written notice of a claim against an insured has 

been given to the insurer pursuant to the terms and conditions of this policy, then any claim arising out of, 

based upon or attributable to the facts alleged in the claim previously notified to the insurer or alleging a 

single wrongful act which is the same as or related to any wrongful act alleged in the previously notified 

claim, shall be considered made against the insured and reported to the insurer at the time the first notice was 

given. 

(iii) If during the policy period or during the discovery period, the company or the Insured shall become 

aware of any circumstances which may reasonably be expected to give rise to a Claim being made against 

an insured and shall give written notice to the insurer of the circumstances and the reasons for 

anticipating a Claim, with full particulars as to dates and persons involved, then any Claim which is 

subsequently made against an insured and reported to the insurer arising out of, based upon or attributable 

to the circumstances or alleging any wrongful act which is the same as or related to any wrongful act 

alleged or contained in those circumstances, shall be considered made against the insured and reported to 

the insurer at the time the notice of the circumstances was first given. 

 

Any notice of losses and circumstances to be notified to the following 

    Cholamandalam MS General Insurance Company Limited 

    Commercial Claims Department 

    Dare House 2nd Floor, Parry’s Corner; No. 2 NSC Bose Road, Chennai – 600 001. 

    Toll Free: 1800 208 5544 

    Email: notifyclaim@cholams.murugappa.com 

 

 

    5.6   Presumptive Indemnification: 

If the Company is permitted or required by law to indemnify, or is not prevented by law from indemnifying, an 

Insured for Loss but fails or refuses, other than for reason of insolvency or bankruptcy to so indemnify an 

Insured then the Insurer shall pay such Loss on behalf of such Insured subject to all of the Exclusions of this 

policy. 

In such event the applicable Retention Amount set forth the Schedule shall be paid by the Company to the 

Insurer. No Retention amount shall apply in the event of insolvency or bankruptcy 

5.7 Advancement of defence Costs 

The insurer shall pay to the insured or the company defence costs under all insurance covers under this policy 
within 30 days of receipt of sufficiently detailed Invoice of costs incurred and to the extent they are found 

reasonable; before the final disposition of the claim. 

mailto:notifyclaim@cholams.murugappa.com
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The advance payments by the insurer shall be repaid within 30 days of demand to the Insurer by the Company 

or the Insured, severally according to their respective interests, in the event and to the extent that the Company 

or the Insured shall not be entitled to payment of the loss under the terms and conditions of this policy. 

In the event and to the extent that the Company is permitted or required to indemnify the Insured but for 

whatever reason fails to do so, the Insurer shall advance all defence costs to the Insured on behalf of the 

Company. In this case, however, the Retention amount specified in the schedule shall be repaid by the 

Company to the insurer, unless the company is insolvent. 

 

5.8 Reasonable care  

The Insured shall take all reasonable steps to prevent a claim from arising under this Policy and if arises then 

take all necessary and sufficient steps to mitigate the loss 

5.9 How Defence Will Be Conducted 

The insured shall have the right and duty to defend and contest any claim. The insurer shall have the right to 

effectively associate with the insured and the company in the defence and settlement of any claim that appears 

reasonably likely to involve the insurer, including but not limited to effectively associating in the negotiation 

of any settlement. 

The Insured shall not admit or assume any liability, enter into any settlement agreement, stipulate to any 

judgment or incur any defence costs without the prior written consent of the Insurer as a condition precedent to 

the Insurer’s liability for Loss arising out of the claim. Only those settlements, stipulated judgments and 

defence costs, which have been consented to by the Insurer, shall be recoverable as Loss under the terms of 

this policy. The Insurer's consent shall not be unreasonably withheld, provided that the Insurer shall be 

entitled to effectively associate in the defence and the negotiation of any settlement of any Claim in order to 

reach a decision as to reasonableness. 

 

The Insurer may make any settlement of any claim it deems expedient with respect to any Insured subject to 

such Insured's written consent. If any Insured withholds consent to such settlement, the Insurer's liability for 

all Loss on account of such Claim shall not exceed the amount for which the Insurer could have settled such a 

claim plus defence costs incurred as of the date such settlement was proposed in writing by the Insurer. The 

Company and the Insured shall give the Insurer full co-operation and all information as it may reasonably 

require as a condition precedent to the Insurer’s liability for Loss arising out of the Claim. 

5.10   Allocation 

         (i) The Insurer has no obligation under this policy for defence costs incurred by the Company, or any 

judgments rendered against or settlements by the Company, or any obligation to pay Loss arising out of any 

legal liability that the Company has to the third party claimant  Accordingly, with respect to: 

(a) defence costs jointly incurred by;  

(b) any joint settlement made by; and/or 

(c) any adjudicated judgment of joint and several liability rendered against  

 the Company and any Insured, the Company and the Insured and the Insurer agree to use their best 

efforts to determine a fair and proper allocation of the amounts as between the Company and the 

Insured and the Insurer, taking into account the relative legal and financial exposures of and the 

relative benefits obtained by the Insured and the Company. 

         (ii) In the event that any claim involves both covered matters and matters not covered under this policy, 

a fair and proper allocation of any defence costs, judgments and/or settlements shall be made between the 

Company, the Insured and the Insurer taking into account the relative legal and financial exposures 

attributable to covered matters and matters not covered under this policy.  

         (iii)        In the event that a determination as to the amount of defence costs to be advanced to the Insured 

under this policy cannot be agreed to, then the Insurer shall advance defence costs which the insurer states to 

be fair and proper until a different amount shall be agreed upon or determined pursuant to the provisions of 

this policy and applicable law. 

 

5.11  Order of payments 
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We shall pay Loss covered under the Policy in the order in which such Loss is presented to us for 
payment. If the Limit of Liability is not sufficient to cover all such Losses, then we shall prioritize 
payment as under 
1) Loss covered under Insuring clause-A    (Directors’ and Officers’ Liability) 
2) Loss covered under Insuring clause-B (Company Reimbursement) and other indemnifiable 

losses 
3) Loss covered under Entity Covers as mentioned in the schedule. 

 
 The Policyholder agrees that payment pursuant to this order of payments clause shall fully 
discharges Us from Our obligations under this Policy.  

.   
 

5.12   Subrogation 

 

In the event of any payment under this policy, the insurer shall be subrogated to all of the insured’s rights of 

recovery to the extent of such payments against any person or organization and the insured shall execute and 

deliver instruments and papers and do whatever else is necessary to secure such rights and ensure that nothing is 

done to prejudice such rights and provide the insurer with whatever reasonable co-operation and assistance they 

might require. 

 

However, it is specifically agreed that the insurer will not exercise its rights of subrogation against an employee of 

the insured unless the aforesaid payment has been caused by or contributed to in any way by the fraud or 

dishonesty of any such employee.  

 

In the event of any recovery being made, it is specifically understood that the recovered funds shall be applied in 

the following order: 

 

(a) Insurer shall be reimbursed to the extent of any payment they have made under this policy. 

(b) Insurer shall be reimbursed the actual costs and expenses they have incurred in pursuing the recovery. 

(c) The insured shall be entitled to reimbursement in respect of its losses only after the payment of (a) and (b) and 

only to the extent of any recovered funds that might remain. 

5.13  Other Insurance 

 

Unless otherwise required by law, any insurance as is provided under this policy shall apply only as excess over 

any other valid and collectible insurance. 

 

5.14   Insolvency or Liquidation or Receivership:  

 
In the event of the winding up of the Company or the appointment of a Insolvency professional, receiver, 

administrative receiver, liquidator or administrator to the Company, this Policy shall apply only to Wrongful Acts 

committed prior to the date of commencement of the Insolvency or winding up or the date of such appointment. 

 

However the Company may request Us, for continuance of the cover as soon as the Company becomes aware of 

the Insolvency proceedings. Insurer shall reserve the right to discontinue the cover or continue the cover with 

terms as deemed appropriate.  

5.15  Notice and Authority 

  

            It is agreed that the policyholder shall act on behalf of its subsidiaries and all insureds with respect to the giving 

and receiving of notice under this policy, including the giving of notice of claim, the payment of premiums that 

may become due under this policy, the receipt and acceptance of any endorsements issued to form a part of this 

policy and the exercising or declining to exercise any right to a discovery period. 
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5.16  Assignment 

 

This policy and any rights hereunder cannot be assigned without written consent of the insurer. 

 

 

5.17   Territory & Jurisdiction-India 

 

This policy applies to Wrongful acts occurring anywhere in the India subject to the terms, conditions and 

exclusions of the policy and provided that the Claim is brought in India and determined according to Indian law.  

For the avoidance of doubt, this policy will not respond to the actual or attempted enforcement against the Insured 

within India of a judgment or award or any other order obtained outside of India whether or not such judgment or 

award or any other order is subsequently deemed enforceable by a Court within India.  It is acknowledged and 

agreed by the Insured that the premium for this policy has been calculated accordingly and no consideration has 

been paid in respect of liabilities arising under any other law or the jurisdiction of any other Courts. 

 

 

 

5.18 Arbitration 

 

(a) Any and all disputes or differences which may arise under, out of, in connection with or in relation to this 

policy, or to its existence, validity or termination, or to the determination of the amount or any amounts payable 

under this policy, shall be referred to a sole arbitrator to be appointed by the parties to the dispute within 30 days of 

any party giving notice of arbitration to the other(s). 

 

(b) In the event that the parties are unable to agree upon the identity of a sole arbitrator, the disputes or 

differences shall be referred to the decision of 3 arbitrators of whom one shall be appointed in writing by each of 

the parties within a period of 30 days after the failure to appoint a sole arbitrator and the third (who shall serve as 

Chairman) shall be appointed by the nominated arbitrators.  In case either party shall refuse or fail to appoint an 

arbitrator within the aforesaid 30 days after receipt of notice in writing requiring an appointment, the other party 

shall be at liberty to appoint a sole arbitrator who shall thereafter be empowered to conduct the arbitration and 

determine the disputes or differences referred to him as if he had been appointed a sole arbitrator with the consent 

of both parties. 

 

(c) The parties shall share the expenses of the arbitrator or arbitral tribunal equally and such expenses, along with 

the reasonable costs of the parties in the arbitration, shall be awarded by the arbitrator or arbitral tribunal in favor 

of the successful party in the arbitration or, where no party can be said to have been wholly successful, to the party 

who has substantially succeeded. 

 

(d) The place of arbitration shall be India, the language of the arbitration shall be English, the law applicable to 

and in the arbitration shall be Indian law and the arbitration process will be in accordance with the provisions of the 

Arbitration & Conciliation Act 1996, as amended from time to time. 

 

(e) It is a condition precedent to any right of action or suit upon this policy that the award by such arbitrator or 

arbitrators shall be first obtained. 

 

(f) In the event that these arbitration provisions shall be held to be invalid then all such disputes shall be referred 

to the exclusive jurisdiction of the Indian courts. 

 

 

5.19   Cancellation 

 

(a)    The Insurer may cancel this policy, on grounds of mis-representation, fraud, non-disclosure of material facts 

or non-cooperation of the Policyholder, by giving 30 days written notice of such cancellation to the last known 

address of the Insured and in such event the insurer will return a pro-rata portion of the premium for the 

unexpired policy period 

 

(b)  This policy may also be cancelled by the Insured by giving 30 days written notice to the insurer in which 

event the Insurer will retain premium at the customary short period scale, provided that there has been no 

Claim under the policy during the policy period in which case no refund of premium shall be allowed.  
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Short Period Scale  

Period  

 

               Rate  
Not exceeding1 week                 10% of the Annual rate  

More than 1 week & Not exceeding1 Month                 25% of the Annual rate  

More than 1 month & Not exceeding 2 Months                 35% of the Annual rate  

More than 2 months & Not exceeding 3 Months                 50% of the Annual rate  

More than 3 months & Not exceeding 4 Months                 60% of the Annual rate  

More than 4 months & Not exceeding 6 Months                 75% of the Annual rate  

More than 6 months & Not exceeding 8 Months                 85% of the Annual rate  

Exceeding 8 Months                 Full Annual Premium  

 

(c) The payment or tender of any unearned premium by the Insurer shall not be a condition precedent to the 

effectiveness of cancellation but such payment shall be made as soon as practicable.  

 

5.20  Non-avoidance  

 
If the Insurer is entitled to avoid this Policy from inception or from the time of any variation in cover due to 

fraudulent non-disclosure or misrepresentation by the Company or one or more Insured, the Insurer shall maintain 

cover for each Insured or Company, subject to all Policy terms, to the extent that such Insured or Company was not 

involved in or aware of any such conduct. The Insured and Company agree that the Insurer is entitled to reduce its 

liability to nil in respect of those Insured or Company who were involved in or aware of such conduct  
 
5.21 Policy Construction  

 
The construction, interpretation and meaning of the provisions of this Policy shall be determined in accordance 

with the laws of India and any dispute relating thereto shall be submitted to the exclusive jurisdiction of the courts 

of Chennai, India. The titles of paragraphs in this Policy are included for descriptive purposes only and do not form 

part of this Policy for the purpose of its construction or interpretation. Under this Policy, the masculine includes the 

feminine and the singular includes the plural and vice versa. 

 

5.22 Titles 

 

The titles of these paragraphs are for convenience only and do not lend any meaning to this contract. In this policy 

words in italics have special meaning and are defined 

 

5.23 Entire Agreement  

 
Insured and the Insurer agree that this Policy (including the Proposal and any materials submitted therewith) and 

any written endorsements attached hereto constitute the sole and entire agreement between the parties with respect 

to this insurance. Any prior agreement or understanding between the parties is no longer valid. 

 

 

5.24 Sanctions Limitation and Exclusion Clause [LMA3100] 

No insurer shall be deemed to provide cover and no insurer shall be liable to pay any claim or provide any 

benefit hereunder to the extent that the provisions of such cover, payment of such claim or provision of such 

benefit would expose that insurer to any sanction, prohibition or restriction under United Nations 

resolutions or the trade or economic sanctions, laws or regulations of the European Union, United Kingdom 

or United States of America. 

Excluded from insurance are the (financial) interests of individuals, companies, governments and other 

entities in respect of which the insurer(s) is (are) not allowed to insure those interests in accordance  with 

national and international law or regulations. 

Excluded are damage and/or loss to items of property in which may not be traded under national or 

international law or regulations 
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GRIEVANCE REDRESSAL 

In the event of the Insured being aggrieved by  

(a) Any partial or total repudiation of claims by an insurer 

(b)Any dispute in regard to premium paid or payable in terms of the Policy  

(c)Any dispute on the legal construction of Policy in so far as such disputes relate to claims 

(d)Delay in settlement of claims 

(e)Non-issue of any insurance document to customers after receipt of premium, wherever permissible subject to 

provisions of Redressal of Public Grievances Rules, 1998 approach the Insurance Ombudsman having jurisdiction 

for appropriate relief. 

If the company shall disclaim liability to the Insured or any claim hereunder and such claim shall not within 12 

calendar months from the date of such disclaimer have been made the subject matter of suit in a court of law, then 

the claim shall for all purpose be deemed to have been abandoned and shall not thereafter be recoverable 

hereunder. 

The due observance and fulfilment of the terms, conditions and endorsements of this Policy in so far as they relate 

to anything to be done or complied with by the Insured, shall be a condition precedent to any liability of the 

Company to make any payment under this Policy. 

The Company shall not be bound to issue any renewal notice nor shall be bound to accept the renewal premium 

there under. 

No interest shall be payable by the Company in respect of any claim under this Insurance on any account 

whatsoever 

MECHANISM OF GRIEVANCE REDRESSAL  

As an esteemed customer of our Company, You can contact us to register complaint/ grievance, if any including 

servicing of Policy, claims etc. with regard to the insurance of Policy issued to you. The contact details of our 

office are given below for your reference.  

 

       Contact Information 

           Cholamandalam MS General Insurance Company Limited 

           HO: Dare House 2nd Floor, No. 2 NSC Bose Road, Chennai – 600 001. 

           Toll Free: 1800 208 5544 

           SMS: “CHOLA” TO 56677 *(Premium SMS charges apply) 

           Email –customercare@cholams.murugappa.com;  

           Web site: www.cholainsurance.com 

 

       First level: Your contacting customercare@cholams.murugappa.com and our response within 10 days 

       Escalation level-1: manager.customersupport@cholams.murugappa.com and our response in next 08 days 

       Escalation level-2: head.customersupport@cholams.murugappa.com and our response in next 07 days       

 

For Complaints 

If You have not received any reply from us within 15 days from the date of the lodging of complaint or if You are 

not satisfied with the reply of the Company, you can contact the IRDA Grievance Call Centre at the toll free no. 

155255 or 1800- 4254-732 or email at complaints@irda.gov.in or make use of Integrated Grievance management 

system by registering and monitoring of Your claim at igms.irda.gov.in or send a letter to IRDAI, Consumer Affair 

Department- Grievance Redressal Cell, Sy.no.115/1, Financial District, Nanakramguda, Gachibowli, Hyderabad- 

500032 

  

For resolution of Your grievances pertaining to   

Insurance claim that has been rejected  

      or Dispute of a claim on legal construction of the policy  

      or Delay in settlement of claim  

      or Dispute with regard to premium  

      or Non-receipt of your insurance document 

 

mailto:–customercare@cholams.murugappa.com
http://www.cholainsurance.com/
mailto:customercare@cholams.murugappa.com
mailto:manager.customersupport@cholams.murugappa.com
mailto:head.customersupport@cholams.murugappa.com
mailto:complaints@irda.gov.in
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You can registering the grievance or the nearest Insurance Ombudsman, whose addresses are mentioned below: 

 

 

Sl 

No 
JURISDICTION 

Top of the form: Name of the Ombudsman 

Bottom of Form: Contact Details 
JURISDICTION 

1 AHMEDABAD 

Office of the Insurance Ombudsman,  

2nd floor, Ambica House, Near C.U. Shah College, 5, Navyug 

Colony, Ashram Road, Ahmedabad – 380 014                              

Tel.:- 079-27546150/139, Fax:- 079-27546142           

 Email: bimalokpal.ahmedabad@gbic.co.in 

State of Gujarat and 

Union Territories of 

Dadra & Nagar Haveli 

and Daman and Diu. 

2 BENGALURU 

Office of the Insurance Ombudsman,  

Jeevan Soudha Building, PID No.57-27-N-19, Ground Floor, 19/19, 

24th Main Road, JP Nagar, 1st Phase, Bengaluru-560 078.                                                                        

Tel.:- 080-26652048 / 26652049     

Email:bimalokpal.bengaluru@gbic.co.in 

Karnataka. 

3  BHOPAL 

Office of the Insurance Ombudsman,  

Janak Vihar Complex, 2nd Floor, 6, Malviya Nagar, Opp.Airtel 

Office, Near New Market, Bhopal – 462 033.                                                                                                

Tel.:- 0755-2769200/201/202, Fax:- 0755-2769203  

Email: bimalokpalbhopal@gbic.co.in 

States of Madhya 

Pradesh and 

Chattisgarh. 

4 BHUBANESHWAR 

Office of the Insurance Ombudsman,  

62, Forest park, Bhubneshwar – 751 009. 

Tel.:- 0674-2596461 / 2596455, Fax:- 0674-2596429  

Email:- bimalokpal.bhubaneswar@gbic.co.in 

State of Orissa. 

5 CHANDIGARH 

Office of the Insurance Ombudsman,  

S.C.O. No. 101, 102 & 103, 2nd Floor, Batra Building, Sector 17 – 

D, Chandigarh – 160 017.                                                                     

Tel.:- 0172-2706196/5861 / 2706468, Fax:- 0172-2708274,                                                                                       

Email:- bimalokpal.chandigarh@gbic.co.in 

States of Punjab, 

Haryana, Himachal 

Pradesh, Jammu & 

Kashmir and Union 

territory of 

Chandigarh. 

6 CHENNAI 

Office of the Insurance Ombudsman,  

Fatima Akhtar Court, 4th Floor, 453 (old 312), Anna Salai, 

Teynampet, CHENNAI – 600 018.                                    

Tel.:- 044-24333668 / 24335284, Fax:- 044-24333664, Email:- 

bimalokpal.chennai@gbic.co.in 

State of Tamil Nadu 

and Union Territories 

- Pondicherry Town 

and Karaikal (which 

are part of Union 

Territory of 

Pondicherry). 

7 DELHI 

Office of the Insurance Ombudsman,  

2/2 A, Universal Insurance Building, Asaf Ali Road, New Delhi – 

110 002.                                                                     Tel.:- 011-

23239611/7539/7532, Fax:- 011-23230858, Email:- 

bimalokpal.delhi@gbic.co.in 

State of Delhi 

8 ERNAKULAM 

Office of the Insurance Ombudsman,  

2nd floor, Pulinat Building, Opp. Cochin Shipyard, M.G. Road, 

Ernakulum - 682 015.                                              Tel.:- 0484-

2358759/2359338, Fax:- 0484-2359336,   

Email:- bimalokpal.ernakulum@gbic.co.in 

Kerala, Lakshadweep, 

Mahe-a part of 

Pondicherry 

9 GUWAHATI 

Office of the Insurance Ombudsman, ' 

Jeevan Nivesh’, 5th Floor, Nr. Panbazar over bridge, S.S. Road, 

Guwahati – 781001(ASSAM).                     

Tel.:- 0361- 2132204 / 2132205, Fax:- 0361-2732937,  

Email:- bimalokpal.guwahati@gbic.co.in 

States of Assam, 

Meghalaya, Manipur, 

Mizoram, Arunachal 

Pradesh, Nagaland 

and Tripura. 

mailto:bimalokpal.ahmedabad@gbic.co.in
mailto:bimalokpalbhopal@gbic.co.in
mailto:bimalokpal.bhubaneswar@gbic.co.in
mailto:bimalokpal.chandigarh@gbic.co.in
mailto:bimalokpal.chennai@gbic.co.in
mailto:bimalokpal.delhi@gbic.co.in
mailto:bimalokpal.ernakulum@gbic.co.in
mailto:bimalokpal.guwahati@gbic.co.in
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10 HYDERABAD 

Office of the Insurance Ombudsman,  

6-2-46, 1st floor, "Moin Court", Lane Opp. Saleem Function  

Palace, A. C. Guards, Lakdi-Ka-Pool, Hyderabad - 500 004.  

Tel.:- 040-65504123/23312122, Fax:- 040-23376599,   

Email:- bimalokpal.hyderabad@gbic.co.in 

Andhra Pradesh, 

Telangana, Yanam 

and  

part of Territory of 

Pondicherry 

11 JAIPUR 

Office of the Insurance Ombudsman,  

Jeevan Nidhi-II Bldg., Ground Floor, Bhawani Singh Marg,  

Jaipur - 302005.             

Tel.:- 0141-2740363,  

Email: bimalokpal.jaipur@gbic.co.in 

State of Rajasthan. 

12 KOLKATA 

Office of the Insurance Ombudsman,                       Hindustan 

Building Annexe, 4th floor, 4, CR Avenue, Kolkata - 700 072.                                                                         

Tel.:- 033-22124339 / 22124340,  Fax:- 033-22124341,   

Email:- bimalokpal.kolkata@gbic.co.in 

States of West Bengal, 

Bihar, Sikkim and 

Union Territories of 

Andaman and Nicobar 

Islands. 

13 LUCKNOW 

Office of the Insurance Ombudsman,   

6th Floor, Jeevan Bhawan, Phase-II, Nawal Kishore Road, 

Hazratganj, Lucknow-226 001.                                            Tel.:- 

0522-2231330 / 2231331, Fax:- 0522-2231310.  

Email:- bimalokpal.lucknow@gbic.co.in 

District of Uttar 

Pradesh: Lalitpur, 

Jhansi, Mahoba, 

Hamirpur, Banda, 

Chitrakoot, Allahabad, 

Mirzapur, 

Sonbhabdra, Fatehpur, 

Pratapgarh, Jaunpur, 

Varansi, Gazipur, 

Jalaun, Kanpur, 

Lucknow, Unnao, 

Sitapur, Lakhimpur, 

Bahraich, Barabanki, 

Raebareli, Sravasti, 

Gonda, Faizabad, 

Amethi, Kaushambi, 

Balrampur, Basti, 

Ambedkarnagar, 

Sulanpur, 

Maharajganj, 

Santkabirnagar, 

Azamgarh, 

Kaushinagar, 

Gorkhpur, Deoria, 

Mau, Chandauli, 

Ballia, 

Sidharathnagar. 

14 MUMBAI 

Office of the Insurance Ombudsman,  

3rd Floor, Jeevan Seva Annexe, S. V. Road, Santacruz (W), Mumbai 

- 400 054.                                                                  Tel.:- 022-

26106928/360/889, Fax:- 022-26106052,  

Email:- bimalokpal.mumbai@gbic.co.in 

States of Goa, 

Mumbai Metropolitan 

Region excluding 

Navi Mumbai & 

Thane. 

mailto:bimalokpal.hyderabad@gbic.co.in
mailto:bimalokpal.jaipur@gbic.co.in
mailto:bimalokpal.kolkata@gbic.co.in
mailto:bimalokpal.lucknow@gbic.co.in
mailto:bimalokpal.mumbai@gbic.co.in
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15 NOIDA 

Office of the Insurance Ombudsman,  

Bhagwan Sahai Palace, 4th Floor, Main Road, Naya Bans, Sector-

15, Gautam Budh Nagar, Noida                   

Email:- bimalokpal.noida@gbic.co.in 

 

States of Uttaranchal 

and the following 

Districts of Uttar 

Pradesh:. Agra, 

Aligarh, Bagpat, 

Bareilly, Bijnor, 

Budaun, 

Bulandshehar, Etah, 

Kanooj, Mainpuri, 

Mathura, Meerut, 

Moradabad, 

Muzaffarnagar, 

Oraiyya, Pilibhit, 

Etawah, Farrukhabad, 

Firozabad, Gautam 

Budh Nagar, 

Ghaziabad, Hardoi, 

Shahjahanpur, Hapur, 

Shamli, Rampur, 

Kashganj, Sambhal, 

Amroha, Hathras, 

Kanshiramnagar, 

Saharanpur. 

16 PATNA 

Office of the Insurance Ombudsman,  

1st Floor, Kalpana Arcade Building, Bazar Samiti Road,  

Bahadurpur, Patna - 800 006.    

Email: bimalokpal.patna@gbic.co.in 
 

States of Bihar and 

Jharkhand. 

17 PUNE 

Office of the Insurance Ombudsman,   

Jeevan Darshan Building, 3rd Floor, CTS Nos. 195 to 198,  

NC Kelkar Road, Narayan Peth, Pune - 411 030  

Tel: 020 -32341320,   

Email:- bimalokpal.pune@gbic.co.in 

 

States of Maharashtra, 

Area of Navi Mumbai 

and Thane excluding 

Mumbai Metropolitan 

Region. 

mailto:bimalokpal.noida@gbic.co.in
mailto:bimalokpal.patna@gbic.co.in
mailto:bimalokpal.pune@gbic.co.in

